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     CENTRAL ADMINISTRATIVE TRIBUNAL
        JODHPUR BENCH
…

OA No.290/00074/2015
with
MANo.290/00043/2015

Reserved on 11.01.2018 
     
                       Pronounced on : 06.02.2018
…
     CORAM: 

     HON’BLE Mr. R. RAMANUJAM, MEMBER (A)
 HON’BLE Mr. SURESH KUMAR MONGA, MEMBER (J)
…

Jummaratti S/o SamamiyaMiyan, aged 60 years, R/o Qtr No.28/11, 
Abohar Military Station, Fazilka (Punjab). Retired from the 
post of Cable Jointer, HS from the office of GE, MES Abohar, 
Fazilka (Punjab). 
     …APPLICANT
BY ADVOCATE : Mr. M.S. Godara proxy for Ms.MonikaTak
     VERSUS
1. Union of India, through Secretary, Ministry of Defence, 
RakshaBhawan, New Delhi. 
2. Commander Works Engineer, M.E.S. Sri Ganganagar 
(Rajasthan).
3. Garrison Engineer, M.E.S.Abohar, Fazilka (Punjab).  
RESPONDENTS
BY ADVOCATE:  Mr.NimeshSuthar

ORDER

PER : SURESH KUMAR MONGA, MEMBER (J):-
 The pleaded case of the applicant is that he was 
initially appointed as Mazdoor on 20.01.1978 and subsequently 
he was re-designated as Mate w.e.f. 20.10.1983 in the same pay scale.
 He was promoted as Wireman (S.K.) w.e.f. 26.10.1987 in the pay scale
of 950-1680.  He was further promoted as Cable Jointer HS-2 w.e.f. 
01.04.1998 and after attaining the age of superannuation he was
retired as such on 31.01.2015.  It has been averred that after his 
promotion as Cable Jointer HS-2 he came to know that his 
juniors namely Shri Sohan Singh and Shri Inderjeet Sharma 
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have been granted promotion as Cable Jointer HS-2 w.e.f. 01.01.1996
and whereas the applicant is granted promotion w.e.f. 01.04.1998. 
He submitted a representation dated 14.02.2009 which was 
forwarded by the Garrison Engineer,Abohar to the competent 
authority on 16.02.2009.  However, no action was taken.  After 
waiting for some time, the applicant again submitted a 
representation on 17.03.2009 which was forwarded by the 
Garrison Engineer to competent authority for his 
consideration. But no action has been taken on any of the 
representations.  Feeling aggrieved, the applicant has preferred
the instant OA seeking a direction to the respondents for 
conducting a review DPC in accordance with the 
recommendations dated 21.03.2009 and promote him as Cable 
Jointer HS-2  w.e.f. 01.01.1996.  An application for condonationof 
delay in filing the OA has also been filed by the applicant. 

 2. The respondents, by way of filing a joint reply,have 
joined defence and opposed the cause of the applicant 
primarily on the ground that the alleged juniors namely Shri 
Sohan Singh and Shri Inderjeet Sharma were not juniors to the
applicant as per the seniority list Annexure-R/2 and being 
seniors, they were granted promotion as Cable Jointer HS-2 
w.e.f. 01.01.1996. It has further been pleaded that the applicant is 
not entitled for promotion w.e.f. 01.01.1996.  He was rightly 
promoted w.e.f. 01.04.1998 when the authorised strength of the 
posts was increased from 6 to 7.   It has also been averred that 
the instant OA cannot be entertained after a lapse of more 
than six years and there is no satisfactory ground to 
condone the delay.  

 3. Heard learned counsels for the parties. 
 4. Learned counsel for the applicant contended that 

Shri Sohan Singh and Shri Inderjeet Sharma were juniors to the
applicant and they were wrongly granted promotion to the 
post of Cable Jointer HS-2 w.e.f. 01.01.1996.  He being senior to them 
ought to have been granted promotion from the same very 
date instead of 01.04.1998.  He further argued that the delay in 
filing the OA deserves to be condoned as in the eventuality of 
promotion to the applicant w.e.f. 01.01.1996,his pension will also 
be revised.  

 5. Per contra, learned counsel for the respondents 
contended that the applicant was not senior to Shri Sohan 
Singh and Shri Inderjeet Sharma as per the seniority list 
Annexure-R/2 and he has got no right to get promotion as 
Cable Jointer HS-2 w.e.f 01.01.1996. He further contended that the 
applicant was rightly granted promotion w.e.f. 01.04.1998 when 
the authorised strength of the posts was increased from 6 to 7.
 Learned counsel still further contended that such a belated 
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claim of the applicant cannot be entertained by this Tribunal 
and, therefore, the OA deserves to be dismissed. 

 6. Considered the rival contentions of learned counsel 
for the parties and perused the record. 

 7. Admittedly, the applicant was junior to Shri Sohan 
Singh and Shri Inderjeet Sharma as per the seniority list 
Annexure-R/2 produced on record by the respondents.  The 
applicant never challenged the said seniority list claiming 
himself to be the senior to those two persons.  He remained 
totally silent when Shri Sohan Singh and Shri Inderjeet 
Sharma were promoted as Cable Jointer HS-2 w.e.f. 01.01.1996 and 
when he was promoted on the said post w.e.f. 01.04.1998.  After a 
lapse of about more than 11 years he moved a representation on
14.02.2009 which was followed by another representation dated
17.03.2009 claiming for review DPC, but still he did not choose to 
raise his grievance before this Tribunal.  After attaining the 
age of superannuation he retired on 31.01.2015 and thereafter he
presented the instant OA seeking direction to the respondents 
for review DPC to claim promotion as Cable Jointer HS-2 w.e.f. 
01.01.1996.  It is clear from Annexure-R/2that the applicant was 
junior to aforesaid Shri Sohan Singh and Shri Inderjeet 
Sharma.  He never challenged the seniority list Annexure-R/2 at
any point of time.  Now, the instant OA has been filed by the 
applicant for review DPC presuming himself to be the senior to 
Shri Sohan Singh and Shri Inderjeet Sharma. We do not find any
reason with the applicant behind his such a presumption. Even 
otherwise, such a belated claim cannot be entertained by this 
Tribunal as admittedly the cause of action accrued to the 
applicant initially in the year 1996 when his alleged juniors 
were promoted as Cable Jointer HS-2  and thereafter again 
when he himself was promoted on the same post w.e.f. 01.04.1998.  
We thus do not find any merit in the instant OA. Accordingly 
the OA is dismissed on merits as well as on the ground of delay. 
 

 8. Ordered accordingly.  However, there shall be no 
order as to costs. 

 (SURESH KUMAR MONGA)                        (R. RAMANUJAM)
            MEMBER (J)                                              MEMBER (A)

Rss/kdr
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